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Notes

ORDER

IA(IBC)236/KOB/2022

This is an Application filed by the RP under Rule 11(2) of the IBBI (AAA for
Insolvency Resolution Process for Personal Guarantors to Corporate
Debtors) Rule, 2019 read with Rule 11 of NCLT Rules seeking withdrawal of
the main Application iniliating Insolvency Process against the Personal
Guarantor under Section 95 of the Code.

Learned RP Mr. Vinod PV present in person states that Order was passed on
17.06.2022 initiating insolvency of Personal Guarantor. The matter is settled.
Since there were no claims filed till the date of settliement, no CoC being
formed, taking consent of the CoC does not arise.

Learned RP further states that Form D, the consent of the applicant is
annexed, which also mentions that payment to the RP is made and CIRP
costs and fees of the RP are paid.

Considering the submissions made and documents on record, we allow the
application, thereby allow CP(IB)/11/KOB/2021 to be withdrawn and disposed
of. Application is allowed and disposed of.

CP(IB)/11/KOB/2021 is withdrawn and disposed of.
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